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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Review Petition(Crl.) No. 185/2001 in SLP(Crl.)No. 2689/2000

ALl ZANVA KHAN & ORS. Petitioner (s)

VERSUS

STATE OF Bl HAR Respondent (s)
( Wth Appln(s). for c/delay in filing review petition)

Date : 28/02/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE G B. PATTANAI K
HON BLE MR JUSTI CE U.C. BANERJEE
By Circulation
UPON perusing the papers, the Court nmade the foll ow ng
ORDER
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The Review Petition is disnissed on the ground of
delay as well as on nerits.
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(Y. P.Dhanija) (Suneet Bal a Sharm) @@
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COURT MASTER COURT MASTER

Signed order is placed on the file.
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I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
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EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

I'N

SLP(CRL) No. 2689/ 2000@@
EEEEEEEEEEEEEEEEEEEEEE

Al'i zama Khan & O's. ...Petitioners
Vs.
State of Bihar .. Respondent
O R D E R@@
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There has been an inordinate delay of 134 days in
filing the Review Petition for which there is no sufficient
expl anati on. The application for condonation of delay stands
rej ect ed. Even ot herwi se, we have carefully gone through the
Review Petition and the connected papers therewith and we do
not find any nmerit therein. The Review Petition is disnissed
on the ground of delay as well as on nerits.
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(G B. PATTANAI K) @@
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New Del hi, J.

February 28, 2001 ( U.C. BANERJEE) @@

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA



